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Hon'ble My, Justize Y.L, Mehta, Vi-e-Chairman

PER HON'BLE MP, JUSTICE D.L., MEHTA, VISE-CHAIRMAN:

Heard thz learned counsel for the parties,
2. 'This cage is squarely coverzi by the julgment
delivered byvthe Ilew Bombay Tench in the caszse of Mr=., Evelyn
Gracies Vs. The Y,".M., central Railway, Eombay v,T, & Orz =
Q.A, o, 20/90 settled on 3.7.99. The appllﬂdnt' huskband |
resigned from the Railway_service after completing a pretty
long zervice, may be of 36 years of service. The applircant
submittel thiz 0.4, and prayed for the ex-gratia payment
in Para 3-A of the pstition. She has also praysd that the
order dated 11.12 91(Anne:urw A-1) ke quacha23 and the
dirsctiones ray ke given for ex-gratia payms=nt of penzion.

3. The judgmznt of the Nezw Pombay BRench of this Tribunal

:

arplies in thz instant <z2:¢ and the applicant iz entitled
for the ex-gratiz payment of M, 150/~ per month az er-gratia

pension.
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4, The orler Sated 11.12.91 (Annexure A-1) is szt aside.

The ex-gratis payment nay be male from 13,6,88, the date on

wvhich the 9.M. lo. 2/1/87-P&PW(PI2) dated 13,656,383 was issuad

for the payment of ex=-qgratia payment and the payment zhoulald beu

‘made within two monthsz from the date of the receipt of the .
, i

copy of this order.

S. The O.A, ls disposed of acoordingly, with no orier

as to costs. : M
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